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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

r\A ir'4 tr/nn
t 5j / C7C?

Nsw Ds 1 h 1 this "tLis 3rci daV oT Juns, 13SS.

Hon'bl© Shri S.P. Biswas, MsmbsrCA)

SfTiu. Raj Kunian Dsvi ,
Widow oT Tat© Sh. Baij Nath,
R/o D—17/378, Ssctor—3,
RohT n T , N©w D© 1 h 1. .... App 1 "i cai it

(through Sh. H.C. Sharnia, advocats)
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1. Union of India through
Secretary,
Ministry of Home Affairs,
North Block, New Delhi>

2. Cornrniss 1 oner of Police,
Delhi Police Hprs.,
I. P. Estate, New De 1 hi. .... Responderits

(through Sh. Ajesh Luthra for Ms. Jyotsna Kaushik)

ORDER

The applicant, widow of late Sh. Baij Nath, is

aggrieved because of respondents inaction in not

considering her name for appointment on compassionate

grounds following unfortunate demise of her husband as

well as non-settlement of the pensionary dues,

particularly family pension.

'  -Li-' iS uoe case of the applicant that she is

entitled to be considered for appointment on

compacrraiOricaue yi ouiido Si tar th© dsaoh of her husband, Sh.

Baij Nath (Constable No.746/L). The husband of the

applicant died on 14.4-.S8 when he was approximately 35

years of age. The applicant has no means of livelihood,

no immovable property, no gainfully employed son nor any

other source of income that could support the family.

Uiid©! oiico© circumstances, the learned counsel for the
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3pplTC3nt STy^SCi "thst Sh© "TulTlllS Sll th© COiid i t i uHo fui

offer of appointment in the appropriate category on

compassionat© grounds. Th© Id. counsel also drew our

attention iii this respect to the communication dated

1.5.98 addressed to Deputy Commissioner of Police, Delhi.

3. The respondents have denied the claimo. xt

IS submitted that Sh. Saij Nath ex Ci^^nst^bio vi'Uoband Oi

the applicant) was appointed in Delhi Police as Constable

on 20.07.78. On 5.6.95 while working in the provisional

lines unit, a departmental enquiry was conducted against

the applicant for unauthorised absence and the applicant

was removed from service vide order dated 12.8.95. After

the expiry of about 2 years and 8 months, Constable Baij

Nath expired on 14.4.98.

4. We find that according to Rule 5(b) of Delhi

Police (Appointment & Recruitment) Rules, 1980 and

Instructions of D.G.P.&T dated 30.6.87, compassionate

appointment can be given to the member of a family of a

Government servant who is the sole bread earner of che

family but dies in harness leaving behind family/family

members in immediate need of assistance. Sh. Saij Nath,

husband of the applicant herein, was removed from service

uy way ot punishmeiit in August 1995 and died after about

2 years and 8 months. He did not die while in service,

i rio coiiditionaiiuies for offer of compass i on ace

apf-'o 11! uiTioiit, cxo ouipulausd by olie Apex Court in the long

line judgements as well as D.O.P.&T instructions are not

I U I i 1 I Icu.
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In view of the above, the O.A. 1 s

disni 1 seed• Our orders atoresaid will not stand in the

way of the respondents in settling the applicant's claim

uowards C1G• E■ I. S. and D. P■ M• VV■ S. etc. whi ch, as per

respondents, are already in the process. No costs.
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V oP. P-i—B I owas.
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